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1,0RDER DATED 5-3-2004,

Applicant claims te have been
centinuing ia the Telecom Department of the
Gevermmeat of India since 1995,It is his
caée that while steps are being taken te
regularise his jumiors(those who were
engaged subsequent to 1995),his case is
not being considered fer regularisation,

It appears gxk Telecom Organisatien

steps are being taken te regularise a huge -
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casually engascd persems and therefefé}
with@ut-keeping this 0,A. pending, the same
is dispesed of(after having heard Mr,/Mehanty,
learned counsel appearineg for the Applicant
and Mr,Anup Kumar Bese,learmned Standing

counsel for the Umien of Indiasen whom & copy

of this O,A, has been sarved)with directien te

the Respendents te treat this Orlgimal
applicatien s a representatism tp them amd
consider the griavance ef the Rpplicant fer
regularisation expeditieusly alenewith ether

enlisted casual workerég

Liberty is hereby als=e #granted teo the
Apwlicant te submit a detailed represcntatien
to the Respendente,with suppertises materials,
»y 15,3,2004;which should ke taken inte
censideratien by the Respondents,In the event
the Applicant desires feor a persenal hearing,
the Respondents sheuld grant him the same,

until the grievance of the applicant &s

thoreueghly considered(if mecessary By making .

due enquiry)his claimed junigrs sheuld met be
regularised,

while parting with thies case,it is
made clear that suckcasual engagement of the
Applicant,shall met ke dispensed with in the
meantime;

with the akore ebservatiens and
iirecticngfthis o;iginal Applicatien is
disposed ofy |

sepd coples ef this erder 'alengwith

cepies ©f the OA te theRespendents and frees

ceples ef this order be given to lea:nedéi
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